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METAL CORPORATION OF INDIA 

(ACQUISITION OF UNDERTAK· 
ING) BILL 

In January 1960 this company ob-
tained an Industrial Licence to set UP 
a 15,000 tonne capacity Zinc Snlelte. 
at Udaipur including corresponding 
development of mines and recovery of 

The MinIster of Mines and Meta!. bye-products. In May 1961 Industrial 
(Shri S. K. Dey): Sir, I beg to move': Licence was amended to provide for 

"that the Bill to provide for the 
acquisitiOn of the undertaking of 
the Metal Corporation of India 
Limited for the purpose of enabl-
ing the Central Government in the 
public interest to exploit, to the 
fullest ex Lent possible, zinc and 
lead deposits in and around the 
Zawar area in the State Of Rajas-
than and to utilise those minerals 
in such manner as to subserve thto 
common good, be- taken into consJ· 
deration." 

Han. Members are already aware 0% 
the background of this matter. My 
esteemed colleague, Shri Sanjiva 
Reddy, while moving the earlier Bill 
in November, 1965, described at some 
length the circumstances which com-
pelled Government to acquire the 
undertaking of the Metal Corporation 
Of India. I shall, therefore, only 
briefly recapitulate the events leading 
up to the decision of Government to 
take over and rUn this Undertaking 
as a public sectOr proJect. 

establishment of a 18,000 tonne cap~
city smelter and corresponding quantL 
ties of bye-products. The whole pro-
ject was based on the assumption that 
about 1400 to 1500 tonnes of are per 
day containing about 5 per cent zinc 
would be necessary for the production 
of 15,000 tonnes of metals. However, 
it was later On found that the average 
grade of the ore would be only about 
3.5 per cent. These two factors-
increase in Smelter Capacity and drop 
in grade of are-- led to the increase of 
project estimates from Rs. 670 lakhs 
to Rs. 1263 1akhs. The company how. 
ever did not make arrangements for 
finance before embarking on this p,o-
gramme of expansion. It was only 
towards September 1963 that the Cor-
poration carne up with the revised 
Capital Estimates involving an increase 
of about Rs. 593 lakhs. The company 
initially suggested that it should be 
granted a loan of Rs. 3 crores to 
finance the additional expendituTe and 
that it would find the balance of 
finance through additional equity and 
internal resources. Subsequently, i;. 
JUly 1964 the company raised the re-
Quirement of loan to Rs. 6 crares. 

At this stage it may be mentioned 
The ancient Zawar Mines which that the Industrial Finance Corpora-

were relatively unknown or in disuse tion had by then already granted a 
were opened up by the UtilisatIon loan of Rs. I crore and stood gua-a f I'antee to the extent of Rs. 4 5 crores 

ranch a Ihe Geological SurveyOr in- respect of equipment ordered on 
India during the last world war. Later 
in 1944, a private company, Eastern deferred payment terms. Thus, in 
Smelting and Refining Co., obtained effect, the company wanted to cons-
lease over these areas. Subsequently, truct a project costing Rs. 12.63 crores 
this Company promoted a new com- with a loan finance of R!. 11.5 crO!'e., 
pany caUed the Metal Corporation of 1Jiz. practically with no resources at 
India Ltd. an.d a regular lease was its own: quite an extraordinary phe-
obtained in the name of the Metal nomenon. Government examined in 
CorporatiOn of India in 1950. The detail the techno-economic aspects of 
Metal Corporation of India worked the project and came to the conc1u· 
these deposits On a very modest scale sian that the company would require 
since 1950 and even i 1960 th another Rs. 7 crores in additiOn to the 

. n e pro- loans already granted for bare comple-
ductlon was only 5,00 to_nne. pe! _d_~~ lion of the project. In spite of this, in 

·Moved with the recommendation ~~ent. 
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view of the strategic importance of 
lead and zinc, Government were pre~ 
pared to assist the company in all 
possible wayS consistent with the 
public interest. But the company had 
already failed to meet instalments ot 
repayment that had fallen due. The 
company was also unable to pay the 
customs duties and port dues and even 
take delivery of the equipment which 
it had ordered and whiCh nad arrived 
at the Bombay Port. The company 
was unable to raise any amount of 
equity capital of its own. There was, 
therefore, nO justification or basis for 
granting any additional loans. 

At this point I might make a refe-
rence to a question on which the com-
pany has made a lot of propaganda, 
namely, prices given for zinc and lead 
were low and that therefore the com-
pany was starved of resources. The 
company has challenged the validity 
of the executive orders issued by 
Government in this regard in a court 
of law and the matter is sub-judice. I 
will not, therefore, refer to any point 
at issue before the Court but woule! 
like to mention- that the company WHS 
all along allowed free sale of its leSCI 
production. It had been realising ex-
orbitant prices for lead (for examplE 
it sold lead at Rs. 4200 to Rs. 4400 per 
ton during 1964 when the imported 
material could be obtained at about 
Rs. 1400 to Rs. 1600 per ton). Ever. 
the price of zinc which was fixed in 
accordance with the advice of the 
Tariff Commission was higher than 
that at which the steel companies, to 
whom this zinc metal was allotted. 
could have imported the material. 

Regardless of this controversy. 
Government were anxioUs to find a 
satisfactory method of helping the 
company to get on with the project. 
Negotiations were held with the Metal 
Corporation of India fOr mOre than 
a year. The representatives of the 
company continued to harp on their 
demand of a loan of Rs. 6 erores al-
though they were unable to ~alse 
any equity finance of their own. The 
question of acquisition by an agree-

ment was also discussed but no accept. 
able basis could be found. It became 
abundantly clear that while the com-
pany was not in a positiOn to raise the 
necessary finance of its own it some-
how expected Government to grant 
financial accommodation to it on its 
own terms, because zinc was scarce 
and Government was keen on the pro. 
motion of indigenous production. 

While negotiatiOns were 1n progress 
the financial positiOn of the company 
bec.,.me very precarious. Not only did 
it fail to meet the repayments that had 
fallen due, it failed to find fund. to 
clear the consignments of imported 
machinery from the Bombay Port. 
The construction contractors stopped 
work and the French consultants left 
and the entire project came to a stand-
still. On the other hand the Pakis-
tani aggression forcefully underscored 
the vulnerability of defence effort to 
scarcity of lead and zinc and added a 
compelling urgency to the need for 
producing zinc metal from our 
own mines in Rajasthan. It was 111 
these circumstances that Government 
was forced to undertake acquisition 
by enacting special legislation, viz. 
The Metal CorporatiOn Of India (Ac-
quisition of Undertaking) Act, 1965 
rNo. 44 of 196:1). 

As the House is aware the viTeo 
o! this Act was challenged in the 
Punjab High ·Court. The High Court 
delivered its judiffient on 14-3-1966 
declaring the said Act to be violative 
of Article 31 (2) of the Constitution, 
because in its opinion the principles 
laid down in respect of one particular 
item, namely, plant, machinery and 
other equipment in Para II (b) of the 
Schedule to the said Act were not 
relevant principles and could not en· 
sure thoe payment to the owner a Just 
equivalent of the properties acquired, 
as required under the Constitution. 
As the judgment related to interpre-
tation of A:rticle 31 (2) as amended by 
the ConstitutiOn (Fourth Amendment) 
Act 1954, the Union of India preferred 
an appeal before the Supreme Court. 
In a judgment delivered on 6-9-1966, 
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[Shri S. K. Dey] 
the Supreme Court upheld the decision 
of the Punjab High Court and declared 
the said Act as unconstitutional. 

In this connection I should like to 
emphasise that the High Court or the 
Supreme Court did not question the 
bona fides of the legislation. The only 
point on which the Courts found the 
Act bad in law was concerning the 
principles laid down in Para II (b) 
of the Schedule for determination of 
compensation. 

That the acquisition was In public 
interest has been admitted by al!. 
Zawar mines are the only important 
zinc source in the country and it is a 
matter of national importance that 
their potential should be developed 
without any delay. The Metal Cor-
poration of India who held the area 
on lease did not havE. and could not 
muster resources for the purpose. 
They held the mines for over two 
decades and in spite of it their total 
achievement did not go beyond the 
present rate of production of 5000 
tonnes of zinc metal per annum and 
that also from concentrates which had 
to be sent abroad for smelting. 

The events subsequent to 22-10-1965 
-the day of acquisition-have amply 
vindicated the acquisition. Construc-
tion work which had come to a stop 
was restarted after overcoming nume-
rous difficulties. 

8hrl Bar! Vishnu Kamatlh (Hoshan-
gabad): Sir, On a point of order. Be-
fore you leave the Chair, may I 
mention It? The Minister has been 
reading his written speech; he can 
make it a little more interesting by 
interspersing a few observations off-
hand, ex tempore. He need not read 
it mechanically; It becomes very 
boring. 

Shri S. K. Dey: I am sorry; I will 
make it completely ex tempore when 
I answer the points raised. But here, 
because there are many law points .... 

Mr. Speaker: Order, order. 'rhe 
Mlni.ter has the ri'ht to malte two 
OWn IPHCh Uke that. 

Shri Barl Vishnu Kamatb: But he 
can look at you, taking bia eyes oJ! 
the script, off and on. 

Mr. Speaker: The Minister might 
continue his speech. 
13 brs. 
[SHRI SHAM LAL SARAF in the 

Chair.] 
Shrl S. K. Dey: The shaft sinking 

work had stopped in August, 1964. A 
fresh contract for this vital job baa 
been signed with a competent engi-
neering firm and the work is going 
ahead. Consignments of machinery, 
plant and equipment lying uncleared 
in Bombay docks since 1964 have been 
cleared, brought to site, checked and 
are being erected. The French consul-
tants who had gone away because of 
complete stoppage of work are coming 
to resume the work shortly. A new 
agreement has been already signed. 
All old liabilities have been settled 
and a measure of confidence has nOW 
been infused in the minds of credi-
tors, staff, labour, etc. By 31-8-1966 a 
sum of Rs. 5.68 crores had been made 
available to Hindustan Zinc Ltd., the 
Government Company in charge ot 
this project fOr restartIng unHnished 
jobs and undertaking new develop-
ment tasks. 

After the acquisition of fue under-
taking had been held invalid by the 
Courts, it became urgently necessary 
to provide a legal basis for all actions 
{aken by the Central Government and 
the Hindustan Zinc Ltd. since the date 
of original acquisition, i.e. 22-10-1965. 
It would have been highly detrimen-
tal to the public interest to pull out, 
stop the construction work in progress 
orland let the project revert to the 
chaos it was in, under the old mana-
gement. The judgment of the Supreme 
Court was delivered on 1>-9-1966 and 
the last session of the Parliament 
concluded on 7-9-1966. It wa, there-
fore hardly possible to come to the 
Parliament with fresh legislative pro-
posals. In the circumstances, the Pre-
sident had to promulgate an Ordinance 
on 13-9-1968 acquiring the under-
takin, with effect from the date of 
the orI&inal acqllillt.lGD ".. za-lQ.e1. 
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I should like to say a tew w('rds 
about the principles of valuation of 
plant, equipment and machinery 
which is the main ground of challenge 
to previous enactment. These items of 
equipment are to form part of a pro-
ject which i. yet to be completed and 
taken separately and by themselves 
would be of no general interest. Fur-
ther, the project itselt was incom-
plete and even in a cOmpleted stage 
would be unique. The value of this 
equipment, therefore, could not easily 
be determined by comparison with 
other projects or with reference to 
the marketability of the equipment. 
Therefore, very careful study was 
made and earnest attempts made to 
arrive at an equitable basis O! valua-
tion. Ultimately it was felt that there 
could be no fairer basis than to pay 
the actual amount spent by the Metal 
Corporation of India on tlie acquisi-
tion of new plant and machinery. 
These constitute the bulk of the 
assets of the undertakinJ(. As far as 
old plant, machinery and equipment 
were concerned, it was thought that 
as they were old and had been in use 
for several years, their value, depre-
ciated under Income Tax Laws, would 
be a fair basis for valuation. Hence 
the provisions of the old Act. These 
old and worn out items of equipment. 
are comparatively a small part of the 
total assets. The Courts have, how-
ever, held that these prinelp 1 es can-
not ensure just compensation; but they 
have not given any positiVe 'Indication 
of what should be the basis of valua-
tlon. However, after a careful study 
of the Supreme Court's Judgment we 
came to the conclusion that it would 
be fair and equitable to pay the com-
pensation on the basis of value at or 
about the time of the acquisition and 
that such valUe should be governed 
by conditions prevailing in the mar-
ket. I have already referred to an 
inherent difllculty or arriving at a 
market value of the special purpose 
plant and machinery, as in this case, 
designed for this particular project. 
However in dererence to the views of 
the Courts We propose to make an 
e1!ort to determine such a value. In 
case Of difficulties Or differences of 

opinion a reference will be made to 
the TribUnal so that a fair and accept-
able valuation can be arrived at. The 
tribunal would consist of a High Judi· 
cial Ofllcer. 

8hri Bari VlsIuou Kamath: What 
do you mean? A High Court Judge? 

8au1 S. K. Dey: Yes. It means tram 
the judiciary, a High Court or Sup-
reme Court Judge. 

Mr. Chairman: Not necessarUy a 
High Court Judge. 

Shri Bari Vltlhnu Kamath: He does 
not want 'to commit himself. 

8hri 8.,.1[, Dey: It will be so. 

It is hoped that the valuation would 
be fair and just to the Government 
as well as to the company. 

As acquisition would have retros-
pective elIect, provision has been 
made for payment of interest on the 
value ot net assets QB they stood on 
22-10-65. 

In conclusion I should Ilke to a •• ure 
the House that the proposed mode ot 
compensation has been evolved with 
due regard to the judgments of the 
High Court and the Supreme Court. 
I may also add that Section 10 pro-
vides for compensation being deter-
mined by agreement. I have already 
initiated action for working out the 
compensation and a special team of 
ofllcers will be puf on lilis job. It is my 
intention that as soon as this prelimi-
nary work of valuation has been done 
a nrgotiating team should be formed 
to negotiate and come to an agreed 
settlement on the amount of compen-
sation with the Metal Corporation of 
India. I hope it would be possihle to 
nrrive at a mutually satistactory solu-
tion through such negotiations and a 
reterence to the Tribunal would be-
come unnecessary. 
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[Shri S. K. Dey] 
I w<>uld offer my apology to Mr. 

Knmath for the fact that I had to 
pursue a method of prespntation 
totally alien to my nature. But the 
hon. member win understand that this 
is a highly controversial subject and 
anything that I say here may be 
quoted in any further possible litiga-
tion that may arise. One thing I do 
not claim to know anything about is 
law. Therefore, it was necessary for 
me to be cautious and I saw no other 
alternative but to read from a type-
script. I am sorry for that. 

I comm~nd the ~in for consid~ra
tion and approval by the House. 

Mr. Chairman: Motion moved: 

"That the Bill to provide for 
the acquisition of the unde,takin, 
of the Metal Corporation of India 
Limited for the purpose of en-
abling the Central Government 
in the public interest to exploit, 
to the fullest extent possible, zinc 
and lead deposits in and around 
the Zawar area in the State of 
Rajasthan and to utilise those mi-
nerals in such manner as to sub-
serve the common good be 
taken into consideration. I 

Shri Barl Vishnu Kunath: What is 
the time allotted? 

Mr. Cbalrman: Two hours. 

Sbri Bar! Vishnu Kamatb: It 
should be at least 3 hours. 

Shrl S. M. Banerjee (Kanpur): 
Sir, normally We do support the 
taking over of any prIvate concern by 
the Central Government in the larl(er 
Interests of the country and for the 
efficient running of that concern. You 
will remember that the previous Bill 
which was brought before the House 
was criticised by almost all the mem-
bers starting from my respected friend, 
Mr. A. C. Guha to myself. Practically 
all party speakers spoke against the 
Bill. I still remember the statement 
of my han. friend, Shri Daji, who 
Aid that thla Is nothing but prostitu-
tion of nntionalisation. 

etc. Bill 

Shri Barl Vishnu Kunath: On a 
point of order, Sir. I am sure you will 
agree that the opener of the debate. 
particularly if he is from the opposi-
tion must haVe quorum in the House. 

Mr. Chairman: The bell is beine 
fung. 

The Bell has stopped ringing. There 
is no quorum yet. The Bell may be 
rung again. 

There is quorum now. The hon. 
Member, Shri Banerjee, may contmue 
his speech. 

Shri S. M. Bauerjee: Sir, I was say-
ing that I still remember the expres-
s!On used by my han. friend, Shrl 
Daii. when this matter came up be-
fore this House on the last occasion, 
when the Ordinance came before this 
House. where he said that this is 
nothing but prostitution of nationali-
saban. 

Sir, we pointed out. on the last 0('-

casion why the Ordinance was issued 
by the Government and why this Bill 
had to be brought. The history of 
this minor corporation, this Meta I 
Corporation of India. is very old. Thi.-
particular Ordinance has a history boo-
hind it. One of the bigj!est indus-
j ria lists of this country, who has 
"ull in this Government. wanted tn 
have a majority share in this Metal 
Corporation of India. BecaUSe the 
Managing Director ano the <>ther 
directors of the Corporation refused 
to oblige this big industrialist Mr. 
Birla, he brought pressure on' t.he 
Government and this Ordinance was 
brought. It was amply explained in 
this House that no fruitful puro""e 
would be served by nationalisation 
only of this minor corporation unless 
all the concerns of non-ferrous m~
tals are nationalised. This was the 
main question raised durin!! that dis-
cussion, and it was very ably men-
tioned by my hon. friend, the Chair-
man of the Estimates Committee Shri 
A. C. Guha. It is most unforiunate 
that Shri S. K. Dey, for whom I have 
the greatest regard, i. pilotingthl. 



2819 Metal KARTIKA 23, 1888 (SAKA) Corporation of 2820 
India etc. Bill 

Bill knowing fUlly well that this 
House Or the Members of this House 
are opposed to this Bill. As I said, be_ 
cause the Metal Corporation of India. 
because the persons who are runnln~ 
this concern, could not oblige n parti-
cular businessman who has a pull with 
this Government this Ordinance was 
brought and this' Bill is now brought 
to replace it. Thot is whv the Ordi-
nance was opposed and now this Bill 
is being opposed. 

Even after two judgments of the 
High Court and the Supreme Court 
this Bill bas been brought. The Su-
preme Court gave a iudgment-I 
speak subject to correction-on 6th 
September 1966. I agree with the 
hon. Minister that that judgment onl:,. 
related to the quantum of compensa-
tion. But Why was this Bill not 
brought then?' We had over six or 
seven days then. Why could not they 
hring this Bill then? I want an answer 
from the han. Minister. 

When the country i. facing almost 
an economic crisis, how can it pay Rs. 
30 crOres compensation to the Metal 
Corporation of India? What this pub-
lic undertaking has been doing is evi-
dent from the Financial Memorandum 
where it is salel: 

"It may, however, be mentioned 
that as on 31st March, 1965 (the 
latest date for which balance-
sheet is available) the total paid 
up capital and the reserves and 
surpluses of the Company were 
of the order of Rs. 2.98 rrores, and 
besides, the Company had taken 
secured loan of the order of Rs. 
4.99 crores and unsecured loan of 
the order of Rs. 1.26 crores." 

Out of this Rs. 5 crores spent by this 
Government about Rs. 4.36 crores were 
spent only for clearing back-loans. 
It is a peculiar thing. Government has 
spent about R.. 5 crores-more than 
Rs. 5 crores hut Rs. 5 crores at one 
time-and out of that, 90 per cent has 
been spent only for clearing back-
loans. When this concern was re-

commended a loan of Rs. 4 cror"" by 
the tecimical committee duly .ecom-
mended by the Plannng Commission, 
why was not that amount paid? 

I am all for nationaIisation. 
want nationalisation of all key indus· 
tries, especialiy of metals lik~ zinc 
which are much needed in the coun-
try. That should be nationalised. But 
nationalisation at what cost? After 
passage of this Bill if agreement is 
not arrived at, what will be the 
amount of compensation? It is said 
that it will be referred to an impar-
tial tribunal. The Tribunal ",iii be of 
a retired High Court Judge or some 
other member. I do not 1nipute any 
motive on any member of -that Tri-
bunal. But what were the provision. 
made, apart from compensation? 

Immediately after the take-over 
the first Managing Director of the 
Hindustan Zinc Limited declared in 
a Press conference that the zinc 
smelter would be put into operation 
on and from N ovem ber 1965. In August 
1966, the succeeding Managing Direc-
tor declared before another Pre .. con-
ference that the zinc smeller would 
be put into operation on 1st January 
1967. Still I doubt very much whe-
ther anv agreement has been reached 
wit.h th~ French eolia bora tors. A team 
of French collaborators were to visit 
this country-supposed to be experts-
visit this project, talk to the Gov-
ernment and enter into agreement. I 
want to know whether any agreement 
has been reachei! with the French col-
laborators; if so, whether a ropy of 
the agreement will be laid on the 
Table of the House. 

Now I come to the question ~! 
compensation. What will be the amount 
of compensation? If the dale is chang-
ed if the date aft.". devaluation is 
taken into account, it will be to the 
tune of Rs. 32 crores to Rs. 40 crores. 
can this Government pay Rs. 32 crores 
or 40 crares to the shareholders at 
the cost of the public, at the cost of 
the tax-pay.". who has paid through 
his nose? 
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Mr. CIlalnaaa: He should conelude 
now. 

Shrl S. M. Banerjee: Sir, I may be 
given another five minutes. 

Mr. ChaJrmaD: Only two minutes. 

8hr1 S. M. Banerjee: There will not 
be many speakers on this Bill. 

etc. Bill 
Could We not possibly have an 

agreement? Let (hem hav" an agree-
ment with the concern. with the 
Managing Director. Let there be equal 
shares and let there be an attempt to 
run this concern on a joint venture 
basis. Because, otherwise th" country 
will not be able to pay Rs. 30 crores. 
I hope the hon. Minister will apply 
his mind to this problem and do the 
needful. I hope he will ensure that 

Mr. Chairman: That i. to be seen. the hard-earned money of the tax-
Only two hours are allotted for this. payers is not wasted merely on the 

basis of the whim of a particular 

Sbri Bar! VlsIma Kamath: But 
there Is one hour up your sleeves. 

Mr. Cbalrman: That will depend on 
the enthusiasm of the members. Now, 
he should try to conclude. 

8hr1 S. M. Banerjee: I will Invite 
the attention of the hon Minister to 
the arbitration award given in the 
case of Jessop & Company. What is 
that award? Rs. 160 for each share. 
It means that Shei S. P. Jain and 
other shareholders are going to get 
about Rs. 26 ccores as compensation. 
Is it worth that? If it is so important, 
for defence purposes in an emergency 
I would like to know the amount of 
zinc from this mine which was used 
during the Chinese aggression and 
during the Pakistani aggression. I 
doubt very much whether any zinc 
from this mine was used during that. 
period. 

So, I feel that this was taken over 
with the mala fide intention. because 
the then Minister was interested in 
big business. That Is Why it was taken 
over. Because the persons who are 
controlling this unit did not a2ree to 
the pressure; they could not be bUl-
lied, politically. moraly Or socially; 
they did not agree to the terms and 
that is why it was taken over. So, 
the hon. Minister has to answer to 
this House and through this House to 
the entire 'country, whether this Gov-
ernment is in a position todav to pay 
Rs. 30 crores or 40 crOres or" comncn-
sation. If they cannot pay it, wh"l 
is going to happen? 

Minister, who is now not in the Mm-
Istry. With these few words, I would 
request the hon. Minister to throw 
some light on this particular aspect of 
the point. 

Shri S. K. Dey: If I may ask for an 
elucidatIOn .... 

Mr. Chal1'D1llll: He may do that at 
the end. 

Shri V. B. Gandhi (Bombay Central 
South) : Mr. ChaIrman, I am surpns-
ed at the attitude that the previous 
speaker, Shri S. M. Banerjee, has 
taken. He has been going off some-
what at a tangent. So far as we are 
concerned, we support this Bill. We 
also endorse the action that the Minis-
try has taken in having the President 
promulgate an Ordinance. Action hill! 
been taken very promptly and, I aOl 
sure promptness was called for in a 
case'like this, because what was in-
volved was the activities of the under-
taking, and this could not be allowed 
to be interrupted. 

We all know that India does not 
possess adequate quantities Of indigen-
ous lead and zinc and it is very 
important that the mining and 
development of the project 
should not be allowed to be interrupt-
ed. That is what the administration 
has achieved. The zinc smelter, 
which has now been promised and 
towards which elforts have long been 
directed, Is yet to come and we have 
to see that it is achieved without much 
further delay for after all, a zinc 
smelter will help in saving valuable 
foreign exchange. It waS also neces-
sary; to do something about It, be-
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f'3Use already a considerable invest-
., .... t has been made in the acquisition 
or this undertaking, Something like 
lts. 453.5 1akhs ha. been inveoted ID 
the capital of the new company, the 
Hindustan Zinc Limited, and also 
~omething like Rs. 2.65 crores has 
beeD invested in -advances to t.hRt com-
pany. 

This mnttpr WIIS taken to the courts 
by the Metal Curporation and the 
Government did very well in going 
ill appeal before the Supreme Coun. 
The courts have considered this matter 
and We all know that the ('ourts have 
n"l questioned the bona fides of this 
legislation: nor have they ques-
tioned the competenc!' of this Par-
liament in undertaking legislation 
of this kind. The dispute really arises 
out of the principles whiclf have been 
laId down for determining lhe amount 
01 compensation to he paid to the 
Metal Corporation Of India. The 
principle~ for determination of com-
ppnsation hnvf' been laid down in the 
1965 Act. They Hre being repeated in 
the present Bill. of course with neces-
.ary changes in the light 'of the judg-
ment of the ('ourts. 

I have not had the opportunily to 
~o through the judgments of the 
('ourts, but 1 have read the two Sche-
dules, the one appended' to the 1965 
Act and the on" appended to the 
present Bill. Reading the two Sche-
';ult!! together, one feel" that the 
q1.)~tion involved Teallv was wheth~r 
thE' compensation will 'be deot~min('d 
on the principlf' of actuaJ cost and 
written down va}up of the property 
taken over or on th(' marKet· value 
of thE" property and assets taken over. 

I for one do not quite understand 
how Government came to think of 
offering the actual cost incurred by 
the company in acquiTin8 the plant. 
machinery, equipment etc. and also 
in asking, the metal Corporation to ac-
{ .• pt the written-down value according 
to the Income-tax Act. We should 
r~"dily concede, in fairness, that the 

,present cireumlltar.ceo are suCh that 
TlO company would be agreeable to 

1997 (Ai) LSD-6. 

accept under these circumstances the 
actual cost as the basis of calculatin« 
compensation, 

What is thE" situation in the country 
today? Let me take a very simple 
Illustration. Let us Say, there is a 
spanner and a screwdriver, two very 
simple tools, and suppose that the 
Metal Corporation has B number or 
spanners and screwdrivers to be turn-
ed over to the Government who ac-
Quire this undertaking, Screwdrivers 
and spanners, eVen it they are used, 
are not easily WOTn out and thpy do 
not become useless through use. A 
present screwdriver old or new will 
fetch perhaps live times the priCe tnat 
It cost the Metal Corporation when it 
was purcnased by It, say. about ten 
years ago. Screwdrivers and span-
ners are scorce today·. They are diffi-
cult to obtain and their imports arc 
restricted; therefore, their value is 
ceTtainly not what it cost the Mpta: 
Corporation ten years ago when It 
purcna,ed the tool8. 

In view of all these things, I WaS 

Just wondering whether the Govern-
ment has had Bny experience of such 
transactions, of acquisitiOn of under· 
takings in which they have offered 
compensation on the basis of actual 
cost and written-down value, in any 
previous instance. If they do not 
have any experience or instanCe of 
that kind. of previous offers made and 
accepted, it is rather surprising that 
Government should have thought 01 
making such an offer this time. Per-
haps, trom the very beginning the 
market value, which is the principle 
which now the courts have also 
agreed to. namely, that the market 
value should be olfeced to the Metal 
CorporatJOn, that sbould have been 
offered and that would perhaps hav~ 
saved us the trouble and the expense 
of litigation, 

Dr. L. M. S\D&1lvl (Jodhpur): Mr. 
ChaIrman, tile story of the Bill befot<' 
u. IS a story Of delays and hlUTied 
OrdinllfllCe5 anol' of' leI.urely alnendinll 
legislation. umortuaately. tM doubt. 
expressed by some of us at the time 
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[Dr. L. M. Singhvi] 
when the Ordinance was being debal-
ed and when the original legislatiol\ 
was discussed here in the House have 
~ome only too true. 

Although the take-over was e/fected 
on the 22nd October, 1965, it seem. 
1hat very little progress has been ac-
complished sO far. From the financial 
memorandum appen.ded to this Bill it 
.eems that a sum of about 21.2 lakhs 
had already been spent between 22nd 
October, 1965 and 10th January, 1966, 
and from the reports that I have it 
!IIe€ms that this company has very 
little to show for it on the credit side 
ot the ledger. 

I do not know if all the informatlol\ 
that I have receIved IS correct Or not, 
but it that is correct, it is a matter of 
considerable dismay and' concern 
among us. For example, we are told 
1hat althaugh considerable time has 
elapsed, very little progress has been 
made in getting the whole thing go· 
ing in the way in which it was prom is_ 
'"d to this House that it would be got 
going. It seems that in spite of all 
1his time that has bt"en spent, even the 
foreign collaborators have not mate~ 
l'iali~ed on the scene 8tld there is ev1-
dence to show that the machinery 
which was supposed to be imported 
and installed here was insfalled with 
considerable delay and tardiness. 

tt seems that through this Bill a 
1Ilistake is sought to be rectified al\d 
1his is welcome. This is as it should 
be in a democrn:tic system of govern-
ment, that is, when the Government 
.. told by the SUl1:eme Court that a 
.ertain part of the legislation or a 
certain enactment is ultra vire. of th~ 
Constitution, i. bad in law, the Gov-
.. rilment comes to this HOUSe to rec(t-
ty (he situation. It is only right that 
in a case SUCh as this the han. Minis-
1er disclosed to us also the extent and 
the magnitude of the financial stake. 
of the country ill this undertaking. 

It seem. to me quite clear from the 
financial memorandum appended to 
\his Bill as also from the statemen~ 
"'" the Ml.u.ter that the stakes :Ire 

etc. Bi!! 
very considerable' and very sign.ifi.~ 

cant, and unless we are promised that 
this unit will function efficiently and 
effectively, I think the House would 
continue to feel a considerable measure 
of concern.. 

I am told that the lines of manage-
ment control haVe not altogether been 
clear in this unit, that a managing dir-
ector, who was appointed for this pur-
pose, stayed most of the time in Delhi 
rather than gomg to the scene of ope-
rations, that even now, apart frcITl 
considerable labour unrest far which 
the management is not necessarily and 
always responsible-I concede that~ 

in terms of management and effective'" 
functioning of the unit there is much 
that is left to be desired. I hope tha t 
the Minister, when he rises to reply 
in this matter, would be able to elt'n!" 
the atmosphere in this respect and 
would be able to tell Us somcwlloc 
more about the functioning of the com-
pany Su far, about the magnitude of 
our stakes in this new company and 
how pfficlently or how inefficiently 
this unit has functioned since its tak('~ 
over because it seems to me that what 
we arc embarking On is a fairly large-
acquisitioned undertaking and unles'i 
the economic justification is put for-
ward before this House, the House 
would not bt" justified in concurring 
with the Government merely because 
they are seeking to rectify a iituatlOfl 
which the Supreme Court has declare, 
to be untenable. 

It seems to me that the pravi,i"" 
of a tribunal in the present Bill is a 
welcome provision.. If no agreement 
can be reached, that would perhaps 
be the .anest and the most e!feeti"" 
way of arriving at a financial settle-
ment in respect of this: nationalised 
unit. But I hope that things can get 
going fast enough in the matter at 
functioning of this unit. When I rais-
ed this question on the last occasion, 
some Members of the House and. [ 
am sure, the han. Minister would re-
caU that it was conceded on behalf 
of the Government-I believe, It wa. 
my han. friend, Shri T. N. Singh, who 
conceded it in the course of the quee-
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'ions that I put-that the Government 
had been put to a loss of nearly a 
crore of rupees in foreign exchange 
because of the delays in respect of 
this unit. I think, that is a matter of 
record. 1 should think that continued 
delay and inefficiency in a unit such 
as this which, according to the Min-
ister and rightly, is a unit of national 
importance-it is important also in 
in Our defence effort-are dispensed. 
Therefore. I hope that the 
Government is able to give 8 complete 
justification on the b,sis of the func-
tioning Of the unit as well as what is 
propo..c;ed to be dont' about energising 
the functioning of this unit in the 
near futUTf'. 

Shri Narendra Singh Mahlda 
(Anand): Mr. Chairman. Sir. neCe5-
:'Iitv is the mother of invention So I 
pu~t thie; BilJ "S a rl£"cessary ~ea~~re 
for Ipad ann zinc, because if we were 
not s.hurt of \pud and zinc, I do not 
think the Govf'rnmcnt would have 
bef'n kf'C'n to ncquirc a company and 
p&'lY n heavy comppnsation to it. But 
Gur dcfC'ncc and other needs are so 
urgent that they haVe brought about 
thi, Bill and taken possession of the 
lIIf.'tnl Corporation. 

I \\'dcome thi" Bill. I am glad that 
in clause 5, they h.ove made some pro-
'Yision~ respecting officers and em-
ployeps 01 the company. That is a 
wisp de-cision and wp are assured that 
..,,, .hall not change them overnight 
becau~e we have taken over the com-
pany. 

In clause 6. We have provided that 
Directors ·and managing agents are 
Dot entitled to compensation. Com-
pensation a. a whole of course, the 
Tribunal will decide. But the manag-
lng agents will not be able to force 
a decision on us. There is 8 new 
trend of our policy, whereby we are 
dOing away with the matlaging agency 
system and enforcing a decision on 
them. That i. a quite correct one. 

Clause 7 is a very important one 
in which there is a provision for duty 
to deliver poseesaion of property ae-

quired and documents relating there-
to. 1 haVe seen in respec~ of some 
companies, when We took over thp. 
companies; the managing agents 110 
not hnndover their documents and 
agreements. Then> is the well-known 
caSe of the J aynrili Shipping co. in 
which we had to run after the manag~ 
ing agents to acquire important 
papers. 

In clause 9. we have incorporated 
the right of Government to disclaim 
certain agreements because there are 
various agreements with various com-
panies which they haVe made for 
their interest. which the Government 
may not take over. 

The most important clause is 10 
which provides compen.lllation for ac-
Q uisition of the undertaking. Any 
democratic Government will not take 
over properties without paying com-
ppn~ation. It is 8 very wise decision 
that the Government have appointed 
a tribunal to look into this, and when 
there is a case of difference of opinion. 
we shall be able to straighten up the 
affairs. 

With thesf' words, I wish the com-
pany a long life and wi,h that f.,r u 
number of years. it produces lead nnd 
zinc which arp very necessary to us. 

1111 "0 Mo ~ (.r;;pf,.,) 'f'IrT-

'If,, 'i6:~, tt f .. ~ '1;!<'f11:lJ'f mq; 
~W!T ( ~f~lff;;ilR mq; ~'PT) 
f~, 1966, 'fT lj;'-.t'f "",:r ~ ",10: 'TIlt 
~-.r.r it ",'!it ~ fq."o: .".;rr ,,'rcfT 
~I 

'qTOT oft ~-rtt ~ ~T'f ~, 
"" ort ~-rn fro« fnTfu ~, ~ ~ 
"" r.."'f if; w it ~ ~n rro: ~ !l'li~ 
~ <t ~ I ¢..-if ~ --n 'IrT f~ 11'l!: 
'!'i1:'1 ~0I1IT m I ;;r;r 't"" ~ 'IRT-
~ 01', 'ill ~T'I ~ ~T'!T 'IrT ~ 'itT 
~ flr;1rr "" f~;fi..mn >t't ~ -tt 
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[aft q"o f~~ ~~] 
,,~ ~;r"f"~ if~ ~ «"'"I. ~~f ~OI(I 'ti 
~!l' ~~ i.'fCi[ ";1 ~~ ";1~Ttvr'l ~1l'1 
\lI'(,q. ;r) i;:il :0'6' .. 1 ~'l''' 'tiTofT "rf~ 
~ W-TfI1Ii1: Ij,fr lf~~q ,.;) 1fOl1'~ ro 
~,q. fi!> "" ~« fiR' '1ft .mt ~ I 

qor"l ,.;fI;r-",fI;r II'f~ mofi ~ 

If"3: "I) ";T'l' 'tgT '1<'1' ~I 'iT ,,~ ~~e 
~~ it; i\'10Ff 'ti 0Ff1 I a"I i'l'f'l'T ,.;) f\lf« 
"'~ ~ ~~« '1fT t~orrn: 'tiTofT '1lf~ 
'iT, 'a'6' ,Hi\' ~ ~f,.; ~~ ,,~ f~1 q"n: 

f., .. 'If'~ ~g' fT<rlf;;r~~ ~ "") onrt'l' 
~'lrir.r wif tir<'fifl '1 Tf~ 'iT ifiJ: ,,~ 
fir<'I'T, .. m-<'I'it 'fir ~~ 'a'<5T'11 q"flfl1l'il; 
on I 'ff!l' q"Tq' ~il1f1 qor~ 'f<fr "'~ 
tit; i1'i!'iT ~fuT'I q"fon ~f~T i\' 1965 
iT; '3'~ ~~ 4 4 ~) ~ .. f~ f'ffrn'l' it; 
;;rl~ ~ <r.rrif ~'{ ~)t 'ti '<f<ori'Jf f~ I 
"'iflif ~f ~"* it I 4 lfT~, 1966 ~ 
~«'iTT ~ q11; 'li'i\'T f~ ll'~ ~'R' ~1?;1!1T'I 
iF qorr~ 3 I ( 2) ~) lfT'tm """I ~ 
~flf~1t ifTOf'T'I''ii t I .. rii ifT!l' l{fi\'ll''I 
~rq; ~tig'rr 'li'T <fl'fi i!t l!lThr ,.;)i 'ti 
<f;;rrif ~ ~)i if; i'ljf if; flFlT'li wft'iT 
~T 'l'f, \ltliR l!Wr 'lfrt it '1fT wri\' 
~-9--I;" if; Of';rile 'ti q';;rTif ~~)t it; 
~ '!i'r iln~l<'S f~ 'If" '3'6' tr,'R' '!il 
~~ f~fllR f~ I ~ 
'flU "roff '!i'l ~, f\:rln' 'l'!IT ~ I m 
ifT!l' 'l"R'tie if; 'fT« 'If"~ ~)f 'Ul<fT ,,~ 
'7f. -mrl fRT l;'~it; lit; "" ~ fil1'f '!if 
"!Tit I \l"i4fT :"'T 'fiTtif ~'Iri..,. firi'l' 
1f'li'm ~ '3'~1 itit it; fi'l'it l;'rii 'Iffu~ 'If" ~)f i'\'U~ "if\' ~, l;'ffii'l'it it .. ~ t~ 
'Ii'! 'fU <f~ f'Il1Ti'\' ~.T ~ I 

.. rii ffi'f ffi'fit ~ '11~ ~ f'li' 
'{~ fil1'f it; 'ft'1ii 'Rr.I' it 'IfTlf.t .n fifahr 

mr ~ .. ~ ~"T it; ~'"' 'If"~.mr it; ~ it "~if§'<1 IfTI~1I' ,.;~ t I 
11' ~«<fl t liF \lfl 'li'1\?:'( <fiI'1f1 q lit 
'lPR:~ I 

~ij;'Ifi'I'TIfT\lf)ll'i\''mrT'1'll'T~fiI; 

\lI')'I'r~i["fflll'T~~ 
~~'Ii'~ij;fi'l'it~~ 
i;:"ffl, ll'i[ iIli' ~~ <ffi'I'T ~ll'T '1'll'T ~ I 
W"\'T ~T<"T ~ ~ f'li' 'ff~ ~ ;;;~ ~ q"Tq' 

>iitfJTIT ~~~, m:t~lt '!i't ~
.m ~ ~it ;;;r~iT 1f1 \l"i \lff i\'ll'1 'Ul<fT 

'If'fifTifT >;~ ~ \If''<fT ;tT ;;rll·'<TT ,.;) 'l'U 
rn ~T, '3'''''f'l'U "if\' ~ ri" I ~ 
fi'l'it ll'i[ \If) """'" ,ftT '1'll'T ~,it :~mrolf" ~~I ~ ~~ mOFfIi' 
~ frill''Ii',.;r wri'fif ~ ~ I 

Shri S. K. Dey: Mr. Chairman, Sir, 
I am sorry that my fri~nds from the 
Opposition who had raised quite a 
number of questions arc not here to 
hear my reply. 

Mr. Chainnan: Ali the same, it is 
recorded. 

Shrl S. K. Dey: As I have stated 
earlier and, as the House is fully 
aware, it is not that we arc acquiring 
the company for the first time. The 
company was acquired in the year 1965 
and it is in operation under hundred-
per-ccnt Government control. So, I 
could not quite understand what my 
friend. Shri S. M. Banerjee, had in 
mind when he wanted Us seriously to 
consider whether it is worth-while 
acquiring this Or not acquiring this. 
It has been taken possession of and it 
is under operation and it fit~ strictJ"" 
into the pattern of policies followe'l 
by the Government in rc{;!ard to min;'1~ 
a~d £'xploitation of non-ferrous n1(" :1:-:. 

What we have to consider is whe-
lher this Bill, as it has been presented, 
complies with the requirements 
envisaged by the judgment of the 
Supreme Court. We have studied this 
matter very thoroughly in the Minis-
t.ry of Law and elsewhere and we are 
convinced that what has been provid-
ed for here will constitute adequate 
compensation to th(, original owners. 
I am very sorry that Shri S. M . 
BRnerjep reppated th .. allegations that 
this undertaking was taken over be-
rau!lp or some pressure from Bii'la or 
somebody ellle and that thp intent!""" 
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~ the Government were mala fide. 
The fact that no private individual, 
!lig or small, anywhere in the country 
bas anything whatsoever to do with 
fhi. Corporation and that it is run-
ning as a hundred-per-cent public-
.ector organisation ever since it was 
taken over will vindicate the position 
of the Government as was enunciated 
by my esteemed predecessor when he 
introduced the Bill in the first instance 
in the year 1965. 

Shri S. M. Banerjee raised the ques-
.ion that the Supreme Court's judg-
ment was given on the 6th September 
and why could We not introduce the 
Bill beforp the Parliament adjourned. 
I have already mentioned in my intro-
duction to the consideration of this 
Bill that the Supreme Court delivered 
the judgement on the 5th September 
and the Parliament adjourned On the 
7th September; thp. interval was too 
.hort for drafting a new Bill, studying 
the implication!': of the Suprpmc 
Court's judJ(ment and bringing it be-
fore the Parliament. The ordinance 
was inescapable if the undertaking 
which was in operation was to conti-
nue operating without serious disloca-
tion. 

Mr. Banerjee onquired whether there 
has been any agreement with the 
French collaborators. I am very 
happy to report th.,t we sent a team 
of our OffiC£'TS to France when we fail-
ed to come to an agreement with them 
through negotiations by correspond-
ence Bnd we have finalised a fresh 
agreE>ment with Krebs & Co., of Paris 
and Penarroya of Paris who are the 
technical consultants for this job; they 
have already been paid an advance 
and the specialists of this Organisa-
tion .~re arriving in India before the 
end of November. a~cordinl'! to the 
latest advice received from them to 
supprvise the work of erection and 
flnalisatiOn of the SIDelter which Is 
alreadv under erection by our own 
engineers. 

Mr. Banerj~ asked how could Gov-
.rnment pay compensation after deva-

luation. The question of payment 
according to the prices prevailing after 
devaluation does not arise because the 
Company was taken over long prior 
to devaluation and the compensation 
will be payable only with respect to> 
thE> date on which the undertaking 
was acquired; of course, by also pay-
ing suitable interest for the interval 
before we are in a position to pay the 
compensation, as I have already t"X_ 

plained. 

I have already answered his ques-
tion about the mala fide of in!entiollll 
on the part of my esteemed predeces-
sor. I do not believe I have to labour 
this point any further. 

Mr. Gandhi asked whether Govern-
ment have the eXperience of taking 
over undertakings of this type. I may 
state that Government has always 
bpen taking over undertakings from 
different people: for instance. the 
Rehabilitation Ministry had to take 
over a large numb", of undertakings 
far rehabilitatiOn of displaced per-
sons; the L.I.C. has taken over quite 
a number of undertakings; and these 
ar£! ~ing run by GOVf'mment under 
its control. 

We provided compensatiOn accord-
ing to our best judgment, based on 
past experience, but this wa< ques-
tioned by the High Court and later 
on endorsed by the Supreme Court. 
We haVe no escape out of what th~ 

Supreme Court has delivered as its 
judgment and, therefore, we have tried 
to adjust it according to the Supre,"~ 
Court's judgment. 

Dr. Singhvi raised quit" a number 
of questions. He mentioned that th .. 
story at the undertaking wag a story 
of delays, ordinances and so on. I 
would not deny the fact that the story 
of this undertaking, namely, the Metal 
Corporation of India. he been one of 
inordinate d~lays and V1!ry little action 
for y""rs togcth .... ; for n,;arly 20 years. 
this COI'Poratton _s In action and 
they did very little; It will! only lately 
that they became alive and bep.n. ., 
put some ginger Into the undertakl~ 
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[Shri S. K. Dey] 
and even that was found wanting 
when heavy investments were called 
for; they were totally unable to raise 
the independent finances necessary or 
to provide the necessary management 
that was called for. Since the Gov-
ernment took over, many preliminary 
,teps have been taken. The hon. 
members of this Hou.se, I am sure, will 
appreciate the fact that zince mine and 
zin.c smelter arc matters in which we 
do not have much of experience in 
this country and whatever expertise 
we have will be more of a theoretical 
nature than or a practical one because 
we do not have any previous experi-
"nce to go by; that has been one of the 
1'easons for the delay. Secondly, when 
an organisation of this nature chang-
f'~ its management trom private con-
trol to public control, there is bound 
to be a period of adjustment, during 
transition, of employees, of methods of 
work and of labour to t he new pat-
terns of operation. Then practically 
everything had .topped; as I mention-
.. d in my introduction. the building 
contractors had stopped work; th~ 
contractors who were laying the shaft 
had stopped work; expensive and spe-
cialised equipment and equipment 
..... hich we do not manufacture in thia 
country had arriv"d at the docks and 
been lying exposed to the vagaries of 
the we_~ther and not taken delivery 
of for want of finance. AI! these ditll-
ctllti('~ had to bf" overcome. 

I would very briefly like to .tate th~ 
progre .. in some of the fundamental 
work that had to be done. Mining 
equipment valued .t about Rs. 80 
lakhs. which was lying in the Bom-
bay POT( for two years without being 
taken delivery of by the previous 
management, has been lifted and been 
transported to the site. As I have 
already mentioned, the previoW! 
management had given the contract 
tor shatt sinking work to Cementotion 
Company; It had stopped Its work; 
DOW a fresh contract has been IInaUsed 
with the same company after a lo~ 
iaternl of time; that eom,pany II .. 

resumed it. work. Lead-lining work 
of the zinc smelter has also recom-
menced. Water and power suppliel 
for the project have been ensured. 
through agreement with the Raj.asthaa 
Government, A fresh agreement has 
been signed with the French cOllabora-
tors and they are coming. The liabili-
ties of the Metal Corporation of India 
to the extent of about Rs. 472.48 lakh. 
~ere discharged by the Hindusta. 
Zinc Limited. Then the Corporati"" 
has interviewed the technical ex-
perts-whatever we could secure ill 
this country through applications in-
vited through Press; selections hav~ 
been made and technical specialistll 
are coming forward to work in the pro-
ject. The question Of lack of clarity 
in the line of command should not arise 
because we are just at the beginning 
of the operation. As I have said, th~ 
cl'!oMs of our local engineers desel"'Y~ 
to b" commended. Despite the absen"" 
of adequate experience they have done 
in a good job of installing the smelter, 
the concentrator and other things witlo 
th~ instru('tion~ g-ivcn in the books 
accompanying the equipment. 

14 hn . 

The House is perhaps awar~ that 
some time ago, I think about a couple 
of months ago, about 14 Members 01. 
this House. both from the OppositiOll 
and from. 

Mr. Chal ..... an: 1 think it woul • 
• ave a little time if only the pointll 
raised by the hon. Members who hn~ 
spoken are met. 

Shri S. K. Dey: I was mentioninc 
about the visit of 14 Members of Par-
liament. They have also seen this 
undertaking in actual action, and they 
have made some recommendationa 
which we have found very useful aft. 
we have acted on moot of the recom.-
mendations. 

Dr. L. M. Sing!wi had .aid that the 
manalin, director wu mo.t1,. -
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Delhi. I do not know. We have a 
managing director in Shri Nagendra 
Bahadur who has his headquarters at 
Udaipur and he stays there most of 
the time and we find it difficult to 
get him here to Delhi. In fact, even 
today ... 

Mr. Chairman: He may have seen 
him in Delhi. 

Shri S. K. Dey: He may have seen 
his prt'-deccssor or someone else. I 
do not know. 

He was asking for the economic j us-
tificatlOn for the costly project. The 
economic justification is very simple. 
We have to have Jead and zinc in'this 
(·ountr)'. If our industries, both de-
fenee and others, are not to grind to 
a halt in the absence of these scarce 
raw matf'rials, for which we have 
been almost exclusively dependent on 
imports from outside, it is very neees. 
gary that we should have them within 
the country. If a country were to be 
dependent On such scarce commodi-
ties from outsid(~ t;\'cn for its defence 
effort, then that is a very risky ven-
tUfe and I am quite sure that no one 
would recommend that when we have 
resources of our own which we can 
develop, the country should not ,0 
forward and do it. 

A question was raised about the 
total implications of this and what we 
were investing in this enterprise. As 
1ar as the total expenditure to be In-
.curred by Government a~ a result of 
the acquisition is concerned, I may 
mention that the corporn1ion was im-
plementing a project wh.lch was esti-
mated to cost about Rs. 12.60 crores. 
The estimates had, however, been 
made by corporation some time ago, 
in 1963, and they would require up-
ward revision due to devaluation, 
damaged and mlssinJl: equipment, in-
terest charges, delays in completion 
.tr.. In addition, the corporation had 
a.sets ot the book value of about 
Rs. 1.7 cror .. in the form of the lead 
!llT)elter at Tunaoo, the mining and 
mllllDg equlpment at Zawar and 

stocks ot concentrates of metals etc. 
The total non-l't!('urring expenditure 
involved in the acqui.silion would, 
therefore, be equal to the actual cost 
of the implementation of the project, 
namely Rs, 12: 6 cror<~s (original esti-
mate) plus the actual value of the 
other assets with a book value of 
Rs. J. 7 crores. The total non-recur-
ring expenditure without revision of 
the project estimate and at the book 
value of the other assets will, there-
fore, be of the order of Rs. 14.3 cror ... 
The comT':'mai ien payable to the cor-
poration IS induded in the total ex-
penditure 1 have just mentioned. The 
actual amount of compensation, hoW-
ever, will depend upon the yaluation 
of the asspt~ a~11 liabilities in accord-
ance ""ith the principles laid down 
in the Schedule. 

I may mention that we have since 
diseoverect fairly heavy deposits .f 
zinc and lead and allied metals in 
areas outside Zawar where the Metal 
Corporation of India "'35 operating 
this proje-.:'t, and it is expected that 
once this project gets into strides, the 
concentrator and the smelter woul4 
be in operation to their full capacity, 
and that we should be able, based oa 
this experience, to expand the capa-
city to take care of deposits which 
we have since located elsewhere and 
which we would also bl> mining. 

Shri Narendra Singh Mahida made 
a r.:omparison with the Jayanti Ship-
ping Co. The question of Jayanti. 
Shipping Co. docs not arise because 
this is a 100 per ('ent public ge~'tor 
corporation with no managing agency, 
The managing director is appoir.~ed 
by Government, and there is a board 
of directors 

Bhrl Narenm Blnrh Hahl4a: My 
point was onlv in re,ard to the docu-
ments. The Jayanti Shipping Co. did 
not hand over their documt"nts to UI. 
So, I said that we should be careful 
to have all the document. and aU the 
agreement., etc. tram thelD-
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Shrl S. K. Dey: I am very grate. 
ful to the hon. Members for support· 
ing this measure and for no ant' ques-
tioning the bona fides of the action 
"'ken by Government. 

Slarl S. 1\1. Baaerjee: May I know 
whether the market value of the as-
sets will ..considerably increase as on 
the 13th September, 1966, due to 
Evaluation and whether .... 

IIr. Chairman: That point has 
already ben reptied to. The hon. 
lIember was not here at that time. 

Shn S. K. De,.: I have answered 
that point already. 

Shri Narendra Sinrh Mahlda: May 
I know whether the Rajasthan Gov-
~rnment have made any contribution 
~wards this project in any form? 

Shri S. K. De,.: I would say that 
there is nO financial contribution by 
them, but certainly the Rajasthan 
Government will be expected to pro-
vide water that we require for the 
project, and electricity, and also 
help us in maintaining law and order 
and ~ett1ing labour problems etc. 

Hr. Chairman: The question is: 

"That the Bill to provide for 
the acquisition of the undertak-
ing of the Metal Corporation of 
India Limited for the purpose of 
enabling the Central Government 
in the public interest to exploit, 
to the fullest extent possible, zinc 
and lead deposits in and around 
the Zawar area in the State of 
Rajasthan and to utilise those 
minerals in such manner as to 
subservc the .common good, be 
taken into consideration,". 

rhe motion was adopted. 

Mr. Chairman: There are no am-
endments. So, I shall put all the 
clauses together to vote. 

The qUeiltion is: 

''That clouses I to 18, the Sche-
dule, the Enacting Formula and 
the Title stand part of the Bill". 

The motion WIlS adopted. 

CLauses I to 18, tl.. Schedule, the 
Enacting Formula and the TitLe were-

added to the Bil!. 

Shri S. K. Dey: I beg to move: 

"That the Bill be passed". 

Mr. Chairman: The question is: 

"That the Bill be passed .... 

The motion was adopted. 

14.09 hr •. 

COMPANIES (AMENDMENT) BILL. 

The Minister of Law (Shrl G. S. 
Pathak): I beg to move: 

"That the Bill further to amend 
the Companies Act, 1956, be taken 
into consideration.", 

This Bill replaces with slight modi-
fication an Ordinance which wa. 
passed some time ago. 

I shall very briefly give to this 
House a summary of the amend-
ments which are sought to be made 
by this Bill and then I shall state with 
reference to a few proviSions what the 
principles involved are. 

Now, the broad features of the 
amendments .... th_: 

(1) It has been made clear that It 
is only the blank form of tran,fer d 
shares which should be presented to 
the prescribed authority for dat ... 
stamping before it is executed by tae· 
":ansleror; 




